
I 

1 • 	 In The Central Administrative Triunal 
CElcutta Bench 

CA 498 if 1996' 

Preserrt : H.n'ble Mr • D. Purkayastha, Juicia1 Merber 

Hon'ble Mr • G.S. Maini, Adin.strative Member 

Hiralal Das 

-vs.. 
S.E. Railway 	I 

For the Applicant : Mr. A. Ghakrab.rty, ~ 41v 4c, at 
e 

For the Respondents: Mr. K. Siaitar, Aáv.ca'e 

- S 	 Heard in : 27..6-.2000 	 flate 	Orâer : 276..2OOO 

ORDER 

fl. PURI<AYASTHA. JM  

L,Mvic8te Mr. Chakraborty firtheapplicant submits 

that the applicant has q.t the relief as1sght f or in the appli.. 

catien. S. he 4ies net want to pr.ceed with the case. U. Mv.catè 
Mr. Sarkar appears on behalf if the respndets. Accuringly, the 

case is disposed of as being nsn—presse. 

( G.S. Maingi ) 	 . Purayastha ) 
Member(A) 	 Member (3) 


